FORM A
; PUBLIC ANNOQUNCEMENT
{Under Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency Resolution Process
for Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF INFINIA SOLUTIONS & SERVICES

______ 'PRIVATE LIMITED
i _ L i "RELEVANT PARTICULARS - v . o5 0
1. | Name of corporate debtor | INFINIA SOLUTIONS & SERVICES
' | PRIVATE LIMITED '
2. | Date of incorporation of corporate debtor T 2Eis013 T

3. | Authorify under which corporate debtor is | Ministry of Corporate Affairs, RoC-Mumbai
incorporated / registered ' _ :
4. | Corporate Idemtity No. / Limited - Liability | U72900MH2013PTC250305
Identification No. of corporate debtor
5. | Address of the registered office and principal | B-105, Meena Apartments, 79 Kasturba |.

office (if any) of corporate debtor | Road Malad West Mumbai, Mumbai City,
. MH-400064
6. | Insolvency commencement date in respect of | Order pronounced on 28.04.2023 (Copy of
corporate debtor order received from Applicant by email on
04.05.2023) ' o
7. | Estimated date of closure of insolvency 25" October, 2023
resolution process

8. | Name and regisiration number of the insolvency | Mr. Anil Tayal ' .
professional acting as - interim resolution | Reg. No.: IBBI/IPA-001/T1P-P01118/2018-

professional 2019/11818 .
9. | Address and e-mail of the interim resolution | Address - 201, Sagar Plaza, Plot no. 19,
professional, as registered with the Board District Centre Laxini Nagar, New Delhi,

National Capital Territory of Delhi, 110092 |

Fmail Id- caaniltayal@oemail.com

0. | Address and e-mail 1o be used for correspondence | Address - 201, Sagar Plaza, Plot no. 19,
with the interim resolution professional District Centre Laxmi Nagar, New Delhi,
‘ National Capital Territory of Delhi, 110092

Email id — cirp.infinia@gmail.com '

11. | Last date for submission of claims 12 May, 2023
12. | Classes of creditors, if any, under clause (b) of | NA
sub-section (6A) of section 21, ascertained by the
interim resolution professional

13. | Names of Insolvency Professionals identified to | NA
act as Authorised Representative of creditors in a
class (Three names for each class)

14. {a) Relevant Forms and . Web ik
(b) Details of authorized representatives https://ibbi.gov.in‘en/home/downloads
are available at: Physical Address: NA

Notice is hereby given that the National Company Law Tribunal has ordered the commencement of a
corporate insolvency resolution process of the Infinia Solutions & Services Private Limited on
28.04.2023 (Copy of order received from Applicant by email on 04.05.2023).

The creditors of Infinia Selutions & Services Private Limited, are hereby called upon to submit their
claims with proof on or before 12" May, 2023 to the interim resolution professional at the address

mentioned against entry No. 10.

The financial creditors shall submit their claims with proof by electronic means only. All other creditors .
may submit the claims with proof in person, by post or by electronic means. ' '




A financial creditor belonging to a class, as listed against the entry No. 12, shall indicate its choice of
authorised representative from among the three insolvency professionals listed agaj 13 to

: AR
act as authorised representative of the class [NA] in Form CA. o j ‘

[msolvency
Professianol), |

Submission of false or misleading proofs of claim shall attract penalties.

5

Interim Resolut ' nal

In the matter of M/s. Infinia Solutions & Services Private Limited
Regn. No.: IBBI/IPA-001/1P-P01118/2018-2019/11818

AFA Valid upto 09/03/2024

Reg. Address: 201, Sagar Plaza, Plot no. 19, District Centre

Laxmi Nagar, New Delhi, Delhi - 110092

E-Mail: cagniltayal@gmail.com

Date: 06.05.2023
Place: Mumbai
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| A TATA Enterprise TRF LIMITED RF | o g uve dmadt fafies PUBLIC NOTICE FOR E-AUCTION
| Pegd. Offica ; 1%, Em?p_ﬁﬂ?d.Euramrﬁ.HMWr- LRI ANDREW YULE & COMPANY LIMITED
| CIN | L74210M 1952000700 (A Gevernmant of india Enterpriss) FOR SALE OF IMMOVABLE PROPERTY
| EXTRACT OF CONSOLIDATED FINANCIAL RESULTS FOR THE QUARTER AND YEAR ENDED 31STMARCHNZZ  p. .. : r:.lr: . ;ﬁjﬂgﬂ:ﬂﬂﬁ:!3::i{:|nni 29 = Bids are hereby inviled from the interested parties for the below described immovable
5l. , iﬂlﬂ ;JEEI E‘f.:ejmr St e B Rl el properties, morgaged to the Secured Creditors that will be sold through public auction
| N Farticuiars 010023 | 31082028 | s10R20 [Recruitment Advertisement No. 2023/02] “No recourse basis™. The auction details ofthe mortgaged property are shared below:
Unaudtesd | Audiied | Unsudited Applications are hereby invited from suitable candidates for the Details of the Pro : The land & building {excluding movable assels & warksho
(| 1.] Total Income fam sperations (Net] ARSAET | AT MO 408840 following positions on contractual basis for a period of 03 (Three) . PRIy 9l s 4 2
- : e — — / equipments) at Tara Workshop located at Village Apte about 2 kms from NH 104 at Apte
! 2.1 Mt ProftLoss) from ordinany activites belore excaptional items, 33 & induding discordinued operation g2 24 &458.71 2EIT 1R Gars: Bh in P | Taluka Rai Fistrictin th of Wah i
|| 3.| Met Profii{Loss) from crdinary activass afer 181 and Minarity nterest including discontinusd operation Ty | st | 2eeaan | Position & Equivalent Grade ata in Panvel Taluka Raigad District in the state anarashira, measunng around
| 4.] Other Compeshensive Incamse (12814) | soo4 4777 24 210 Haclares,
5.| Total Comprehenisive Incorme {Camprising ProfitiLoss] afler b, Minarsy Inkerest and Cther esa7s | oasaza| 271187 AGM (IT), Grade E5 / Manager Reserve Price EMD (5% of Date of Last date of Application
(|| amgrehensive ncome et criacie] ceeconl uhd opsrlion ; {IT),Grade E4 Reserve Price) E-Auction & Bid Deposit
| .| Paed up Exuity Shane Capital 140044 | 110044 [ 910044 AGM (FEA), Grade- E5/ Manager
|[ 7] EarringiLoss) per shave {of Rs. 105- each] (for confinuing and discontinued aperation) - net annuaksed [Rs) 565 Si4d 2421 (F&A), Grade- E4 nag Rs. 90,00, 00.000/- | Rs. 4,50.00,000/- | 19th May, 2023 18th May, 2023
i| 8. | Basic EPES bafare and sfer extraardinary ilems - not annisalaed (Bs §.65 .44 e ' " g g :
3 Divied EPS before and aﬁwélimmin:«,. ettt it mnmlm,:lllgﬁ:;] ;.an 7114 5399 AGM {QC & Marketing), Grade - E Auction Start Time: 11:00AM to 1:00 PM e
!N"*; S i e E5/ Manager (QC & Marksting), Site Inspection & Documents Verification Date & Time: Post EMD submission,
i 1.va19 irdermalion of Se Company on standalone bases iz as follows He ks Gml.:h % between 6th Ma'—"r 202310 27th May 2023 in office hours with prior approvai
Chearter Yo Cuer g:ﬂ'm"* Officer, Gr.-ll, Grade - Name & Contact details of Authorised Officer: Mr. Dhruv Sefhia, Mobile No.
al. : enced | ended . | ended 9075135515 Email ld: dhruv. sethia@hccindia.com
e Paricolars G R T ) B ) | Ry Assistant Engineer Gr. | £ detalled 15 od dl'i@' F i | af 6 the Tink:
naudted 1 Biadied | LUnasded (QC & Testing), Grade - 52 or detal fms. and con ions of the sale, please reter to the link;
ol e T oS | dsmar [ Trings] &sds hifps:iticcl ctiontigee tat
| 2] et Profit | Lags) bedare excaphional items & ta G5330 | BAMGIE| 288175 E‘r:;‘“";,f““‘"“" Gr. | (Sales),
! 3. | Oaner Comprelwensive income [92.47) {4751} (17 .08 s FORM B
(| .| Total Comprabsansive income (Comansing ProfitLasst afber tax and Other Comprehansive Income § 71093 6 798,96 2 80377 For detalls log on to Company's Webaite Hlp;ﬂm.lnﬂlﬂuh.:mﬁmfw PUBLIC ANNOUNCEMENT
{afer tex) ; ' S : -1 in sard of
|| 5| Basic EPS - not annualised () 12.11 79.75 I610 |-'?E'§'Lﬁ'ﬂ!-ﬂnﬂ;i f.i Eﬁem -ﬂ%{; Eﬁzﬂﬁﬂggﬂ%g ?ﬁ'ﬁ&.ﬂ'ﬂ liaaiz
|| 8| Dikuted EPS - not anquabsed (R 10,56 048 2610

| 2. The abave is an extract of the delailed famal of Luartery Finandal Rasulls Bed wilb e Sleck Exchangas under Baguiabion 33 of Se SEBI (Lisling

FOR THE ATTENTIOMN OF THE STAKEHOLDERS OF
SAISONS TRADE & INDUSTRY PRIVATE LIMITED
Sl PARTICULARS _DETAIS

Vikram Sarabhai Bhavan,

Anushakti Nagar, Mumbai-400 094
CIN : U40104MH1987GOI1149458

Web site : www.npcil.nic.in

NUCLEAR POWER CORPORATION
OF INDIA LIMITED

o> B

|l-l\.- HOLddiid FdR

NEW INDIA®TSE

- - e

Advertisement No. : NPCIL/HRM/2023/02
Last Date for Submission of Online Application : 29.05.2023 (1700 Hrs.)

NUCLEAR Power Corporation of India Limited (NPCIL), a premier Central Public Sector
Enterprise (CPSE) under the Administrative Control of the Department of Atomic Energy,
Government of India having comprehensive capability in all facets of Nuclear Technology viz. Site
Selection, Design, Construction, Commissioning, Operation, Maintenance, Renovation,
Modernisation & Upgradation, Plant Life Extension, Waste Management and Decommissioning of
Nuclear Reactors in India under one roof, invites online applications from the eligible Indian
Citizens for the following post/s to share these challenging specturm of responsibilities :

Over and above the four (04) vacancies of JHT notified above, one (01)unfilled PwBD vacancy as
under will also be filled in:

. . . % armount under this sub-section, ne further slep shall be takan by such secured creditor for June 9, 2023. The result would be intimated to the Stock

Group Category of disability  Current vacancies | *Backlog vacancies Total | ransfer by wayof ease or assigriment orsale ofsuch secured assels, Tis notice i issued Exchanges whete.the Company's shafes ate listed and

Group B (JHT) 0 1 01 | \J‘ihw: pii e Elaﬂr.x.'sl-:gfhlmllnmﬁe sul.':*.mher;;vi:tﬂnscrlegau proscedsaii displayed along with the Scrutinizer's report on the Company's
eems napessary undér any other applicable provisions of law WaBEiE i AN GHSTT. Sk

* If a suitable person with benchmark disability is not available, it may be filled by interchange
among the categories of benchmark disabilities identified for reservation.

The detailed advertisement comprising of breakup of post & Categorywise vacancies, backlog
vacancies, eligibility criteria, experience, selection process etc. shall be available on

www.npcilcareers.co.in and www.npcil.nic.in. Online application will start from 12.05.2023 (1000
Hrs.) and will end on 29.05.2023 (1700 Hrs.).

Any further information/ corrigendum/ addendum etc. shall be uploaded only on web sites
mentioned above.

NPCIL strives to have workforce which reflects gender balance and women candidates

financialexp.epapr.in

are encouraged to apply

CBC 48132/12/0002/2324

Obligatons and Other Desclnsune Reouirements) Regulztons, 2015, The full format of tea Firancial Resulls are available on the Cempany's wabsite ]
et Cinin and dbso oo b wisbeas of Shack Exchangss & v beesndia comand waw nse-indss.com B R T[S T E e e : T
| March 31, 20%3and Rs. 132.07 lakhs during quarier ended Decembar 31, 20122 which are in tha nature of fahifties no longer raguired. CENTRAL RAILWAY FORM A £ | Dats of swcorporaion of comorats debior| 25 September, 1999
4, Fagures for the previous pencds bave beer regrouped and reclassilied o confiom e the cassification sl the-Gurnent period, where necessary. — : PUBLIC ANNOUNCEMENT d. f‘ﬁ{th:lrﬂ:.- unckr which corporate geblor | ROG — Mumbe
Forand an besr_if':'l the: Board ELECTRICAL WORK, (Under Regulation & of the Insabvensy and Bankrupley Board of India L [ nmmtr::’.l“ngﬂeim e e e
Jamsheder \igal Kmiae Siogh E-Tender Notice No.. BB.EL.GSU.| [(insolvency Resolution Procass for Corporate Parsons) Regulations, 2018} 4, | Corporate iendity No. / Limited Liabilty | U241000H1953PTC1 21904
| May 05, 2073 Marsaging Director 2023-24/2 Dated 26.04.2023 Senior FOR THE ATTENTION OF THE CREDITORS OF | Mdentification Mo. of corporae debtor |
Divisional Electrical Engineer (GSL), INFINIA SOLUTIONS & SERVICES PRIVATE LIMITED 5. | Address of the registerad officaand | Linit Mo, $16/5, B-Wing, 4 Floor, Dattani Siaza,
COMFORT FINCAP LIMITED 3rd Floor, Old Area Manager's buiiding, RELEVANT PARTICULARS principal office (if any) of comorate. | Safed Poal, Sakinaka Junction, Andheri-E, Mumhai,
Goods Depot, P.D' melio Road, diblar | Maharasha - 400072
CIN: LESI22WE1360PLODA5AM Wadibunder, Mumbai - 400 010 forand | | 1 | Name of corporate deblor INFINIA SOLUTIONS & SERWICES PRIVATELMITEDY ¢ ot o cisure of insofvency Resoiition | 2red May, 2023
Registered Office: 22, Camac Street, Block B, Kokata: 700016, Wast Bengal on behall of President of India, invites | | 2. | Cate of incorporation of corporate dablar | 23/11/2013 Procese '
Corporate Offica. A-301, Hetal Arch, Opp. Nataj Markel, 5.\ Road, Mafad (West), Mumbeé- 400064; cpen-E-tender {In one packet system} 3. | Autharity under which conporate s i : : T oot A e ol | Ind May 2007
Phone No.: (22-6694-850008/08. Fax: 022-2869-2527; Email: ity comborflincapcom; Website: waw corrorfineap com through websile www.ireps.gov.in debtor s incorporated J registered | Minisiry 0f Corporate Aflairs. RoC-Mumbal ' =E:-IIIJ‘]IE:B.|:E:F-:]:;‘EI"-IH"EEWE e e eyl
EXTRACT OF THE AUDITED FINANCIAL RESULTS FOR THE QUARTER AND FINANCIAL YEAR from established and reputed| |4 |Corporata Identity No, / Limited Liability —t e e ;
contractors for the followirg work. Tha Identification Mo, of corporate debbor UT72900MHZ013PTC250305 B ?-Iamu 0 mgshal_mn I,Mr.mr oithe | Ajt Kumar
ENDED MARCH 31, 2023 _ : LAl P insalvency professional acting as Reg, No-
(Rs. in Lakh. except EPS)| | lender submitted manually, shall not be | 15 | aderess of the registered ofiice and B-105, Meena Apartments; 79 Kaslurba liguetatot | BAIPA-D03IP-NOD0G 201 7-2018/1 0548
STANDALONE accepted. The last date of submission of principat offics (if any) of comorate debtor | Road Malad West Mumbai, Mumbai i il e e v el R e
& Parer cnded Year Ended tarnder s Bl 15.00 hrs. on 28.05.2022 & ':!'l'!.". MH-400064 = E:F[t r']la-;ﬂﬂnm -:ﬂ'-’- HILACEE, &5 | Mﬁﬂﬁ;é Ia- aresril -"{-Iaf[lﬂ?g:m 1-33.
' ' tender will be opened at 1515 hrs, g FEQISIEFED Wit Me Boa secior 5B, Gurgaon, Haryana 12201
Ho. Fartiewlars 31.03.2023 | 31.12.2022 | 31.03.2022 | 31.03.2029] 31.03.2022 || |- "o eame d Ef'y Name of Work:| |0 | nseivency commencement datein | Onter pronounced an 26.04 2023 {Copy of order | E-mal - craajihaigmal.com
{Audited) |{Un-Buchted) | (Audited) (Audited) | [Audited) OHE Modification |n &xist |n~g-| respect of conporate debbor recaived fiam Appicant by email on MIS3025 156 T Addmss and el 1 Be used B [ Address — 83, Natianal Mo Cerirs, Sharber
1 | Total Income 29576 | s6900)  34540| 1e7aze|  azsozt|| |OHE of 25 KV AC OHE in connection | | 7. | ESimelad aia of clasura ofinsolvency | a6 October, 2023 | correspondance with e Aguicsior | Chiow, Near Ambience Mal / DLF Cyber City,
2 | Met Profit / [Loss) for fne perod (pefore Tax and Exceptional fams) 12836 172.79 10%.34 5784 £19.94 with station development at Titwala, and : . 3 Gurugram — 122002
i ) : : 8. | Mame and registration numiber of the Mr. Anil Tayal . Y oo
3 | Net Profl ! fLoss] for e purad betors Tax, (aher Exceplional fems) 128,36 172,79 109,38 B5T.84 g1o.50(| [loatpurt stations under Amit Bharat insaivensy peolissional acling as intern | Reg. No.: | E-mai - ligsalsonstrade@omal com
4| Mt Proft | (Loss) for the period (ier lax and Excepon items) 987| 29ss|  etsr| eazs| aspaq) |Sietion Scheme in Mumbal dnsion of raspiulicn prafessionsl IBBIIPA-001/IP-PO1118/2018-2010H 1848 | L1 | \astdaie for submission of claims | 1l June, 2023
ll Bl i e bt o R Ftsrquihlr.ad Bid Security:| |9 |Address ande-mail of e inlerm resolution | Address- 201, Sagar Plaza, Plot No. 18, Motice is heraby given that the National Company Law Tribunal Mismbai Banch, Court V has
[Comprizing Profit / {Lees) for the period [after fax) and Othar i : : professional, as regestenad with the Board | District Centre Laxmi Nagar, New Dethi, ordered the commencament of Bquidation of the Saisons Trade & Industry Private Limited on
Comprebanzive Income [after tax)] L3.aT 125.35 61.51 48823 44244 ?:2-52-1::"]:: va"‘g*tfl'lﬂiﬂ“ﬂgg Eﬂﬂ D!E'r'.;""' Bational Capital Tarritory of Delh. 110092 2nd May, 2023
- : - parhy 3 3 empletion Period: onths ; . ; _
: E:.Tﬂ -EE%F—%EE!—@T sl _gf'”“-;u — rmdal I oevil e VP [t neassend Cerale dilas Ernail 1d- caaniltayal@gmail.com The stakefinlders of Salsons Trade & Industry Private Limited are hereby called upon o submit
. serves (exchiding revaluation resenve as per Aud Gnpe . of tender are available at tha website| [10.| Address and g-mail to be used for Address- 201, Sagar Plaza, Plot No. 19, their clairns with prodt an or bafore 151 Jung, 2023 to the liguidator at the address mentioned
Sheet of the' previous accoungng year] .00 (.00 0.4 392004 343181 3 ; S g ; .
5 | Eamiras Par Shar |EES) Bazic & Dikied oar vahe e, 02 aach) www.ireps.gov.in. The complete corrasgondence with the intarim District Centre Laxmi Magar, New Delhi, against itam No, 10 _
I:Héh'}';hme il HARERE e N e A T i agz|l |tender document can be downloaded resolution professional heaticnal Capital Terrtory of Delhi, 190092 | | he financial credétors shall submit their claims with proot by electronic means only. All other
g : : : : ' from the website. Email id- cirpuindiniai@gmail. com creditars may submit the ciaims with the preofin persan, by pest or by efectrondc means.
(Rs. in Lakh, except EPS) RailMadad Helpline 138 095 11. | Last date for submission of claims 12th May, 2023 Subrnission of false or misteading proof of chaims shall atiract penaities.
CONSOLIDATED 12Ciessn ol oreolion, | ot o cae o) Narme and signature of liguidator - A5 Kumar
EUD-F 0 M) 00 SRCN0N £ 1, 880 e : )
8. : el Bt oK, T by the nierim rescidion professional -
— lode . it = iy § 1 FES professicna Date and place ot May, 2023, Gurugram, Harvana
No. liddeblda 31:':&5:;3 131-12-1{'& :1-“3-251'? annmmnfﬁznﬁz 13, {Mamas of Insolvancy Professionals ienified to < 2 2 )
Un-Audited) | (Audited) udited) &t 35 Authonsed Represantalive of credors
s P S o SR s i PR F i a chass {Three narmes lor sach class) Py
2 | et Broft [Lass) for $e perod [h'-'!“ﬂ-’ﬂ Tan andl Emﬁﬂl.‘-f'l-ﬂ BemE) 123.33 112-39 1.35:-:_3 55?.34_ 1:15.5._] {:H. 1. iﬂ:' I::E".-"E'-l_‘ElI'I‘II Forms _Elﬂ'?.l - a. Wei link; CR]S [L LMITED C R I SI L
i : : rial | : - ~ : A - : (b} Detais of authorzed representatives | hitps-Tobi govinlenfhomeldownloads Regd. Office: CRISIL H Central Aven
A | Net Proét | (Loss) bor e panod beiors Tax, (aher Exceplional tems)| 10836 | 17240 10838 G784 £10.00 Advertisine in ara available at Physical Address: NA G B Tt ey i T G S
5 | Tetal Comprehensive income for the penod * Notice is hereby given that the National Company Law Tribunal has ordered the commencement CIN: LET120MH1387PLCO42363
[Comgrising Profi / (Loss) o the peried [aher tax) and Cthar TE NDER PAG ES of & corporate insalvenay resalution procass of the Infinia Solutions & Services Private Limited Tel.: 022-33429000: Fax: 022-33423001
Gemgrebensive Incomme afler tax)) 5387 129,35 81,48 4BE.22 442,41 on 26.04.2023 Copy of arder recaived from Applicant by email on 04.03.2023). Wehsite: www.crisi.com: E-mail; investors @ crisil.com
& | Equity Share Capial (Faca Value Fa. 10~ each) T08E 13 T0BE 13 1085 13 08 13 TTRT The credibors of Infinia Solutions & Services Private Limited, ane hareby cailed upon (o subemi
: FII::I;T |'. s rlél ; s ;I{“.rﬂ'l e = i g y ik CDIHHC[ Fheir daims wilh proct on or bafore 12th May, 2023 %o the interim rescluton professional af the NOTICE OF POSTAL BALLOT
vas (eachidng ravaluaton reserve as per Addiled Balance ' addrass mentioned ajainstentry No. 10,
Shaet of 1he previcus accountng year) J.00 L.00 0.0 A923.04 3434 82 Tha financial crediiors shat submit their claims with prood by elecironic means only, AT other ¥ : ,
Veisbice L ik Ll - ' embers are hereby informed that pursuant to Section 110
& | Eamings Per Share {EPS] Baslc & Dikted (par value Rs. 027 each] JlTENDH A PATIL | [|cedtorsmaysubmiine cains withproaf in peeson, by postor by elaciranic naans. = et b S :
(Raler Nate no.2) 0.7 024" g1 090 0,52 Afinancial credior belonging 1o a class, s listed against the entry No. 12, shal indicate its choice of the Companies -'E"'?Il- E':":‘ 3, read with Th? Companies
TR p—— : . of authorised fepresentabve from among the three insolvency profassionals listed againstentry | | (Management and Administration) Rules, 2014, circulars issued
{; Tr:'e abowe 1s-an exract of e desalied format of Adited Firancial Resuts filed with the Stock Exchangels) undar Regulation 33 of the SE8I (Listing MDb]IE hﬂ ’ gETI::'II':lsggfﬁ.gll;Eﬁﬁgiﬂiﬂiﬁﬁﬂmﬂﬁ:ﬁ%ﬂﬂEﬂrﬁz - by the Ministry of Corporate Affairs ("MCA Circulars”) dated
Cbigafians and Dischosurs Requirements) Regulations, 2075, The full farmat of the Audiled Financial Fesulls ia_zn'aié_bh o the Company's websile 9 : Al Tﬂ'_l'ﬂi April & 2020, May 5, 2020, May 5, 2022 and December 28,
manﬂg%{a%ﬁ andl on the wabsile of the Slock Exchange(s) where he Company's shares ane lisled fe, &l wew beaingia.com and 90290 [ ...C! 15 Witeriss Rasolulion Professional 2022, and other applicable provisions, including any statutory
g, &Jtséujum It q';ja:n_w mjgru an W'ﬂ? 2023, tha ecuity I_fuams of e Company were spitedisub-givided such that aach ety share having md.;f [ di N I the matber E*E ;T.“J;T“.'ﬁﬁhpﬂ“ﬁﬂifﬁ ﬁ?ﬁ;@i{ﬂﬁ Eﬁ'&?‘é modification or re-enactment thereof for the time being in
vieia of 18- (Rupesas Tan oregd, helly paid-up. was sub-dinded inga five (51 eouity shares having face value of INA - [Rupees Two only) aa ] . MG SR TR (8 " ) Fa u "
fully paid-up with effact from 05 May, 2023 (Reord Diate). The Eaming Per Shara (EFS) of the current quarer and 5 comparalive pariods preserizd dndlne INO. . AFA Vel upto panzz024 | | force, CRISIL Limited (the "Company’) seeks approval
abowe hande restated 1o gre ettect of the share spit, P il o Bl ol T Board of. Diicctire-of 9 Reg. Address: 2011, Sagar Plaza, Plot No. 18, Distnct Cenire of Membaears for appointment of Mr. Girish Ganesan as
Camiort Fincap Limited 67440215 E;ﬁ -H&E:ﬂiﬂ Lt Feget. New Dl E%“H 110092} | Non-Executive Director, as detailed in the Postal Ballot Notice
Sa- i i e ) i dated April 18, 2023.

Ankur Agrawal
Place; Mumbak Dirgctor 1
Bate: May 05 2023 . The Company has on May 5, 2023 completed the dispatch of

e

" i Tamilnad Mercantile Bank Limited, Vasal Branch No 4,
el | Girniar Mahal, Ground Floor, Ambadi Road,
W) Near Panchvati Naka, Vasai, Palghar District- 401202

- - S g G s et o e | ML YASI@IMBAnk.in Tuesday, May 2, 2023 i.e. the cut-off date, will be considered
A G.Overnmenthf India I;nterpnse) Gm DEMAND NOTICE UNDER SECTION 13(2) OF THE SARFAES] ACT eligible :::l:lr the purpose of voting. A person who is not a Member
Directorate of Human Resource — Notice dated 13.04.2023 ws 13(2) of the Securitization & Reconstruction of Fmancial as on Tuesday, May 2, 2023 i.e. the cut-off date for reckoning

Assets and Enhancement of Security Interest Act 2002 by the Autharized Officer of
Tamilnad Mercantihe Bank Ltd., Vasai Branch was sent i yvou caing upon torepay theloan
dues in your loan accounts with us &l your last known address wivich could rol be served
Therefore the contents of the said Demand Notice are being published in this News Paper,
Borrowerf morigageor 1: Mr. Mahesh ®-5ingh. Flat Mo, 407, 4t Floor, Avadh Aparimend,
H.Mo. 3, Near Vidya Vikasini School, Gokhiware, Vasal East, Masai Taluk- 401 208
Borrower! mortgagor 2: Mrs. Privanka M Singh, Fial Mo, 401, dth Floor, Avadh Apariment,
H.No. 3. Near Vidya Vikasini School, Gokhivare, Vassi Easl, Vasai Taluk-401 208

Cear SirMdadam,

Sub:Demand Notice under Section 132) of SARFAESI Act in respect of Loan Alc.No
442700950100066 - TL (HL} ¥ 10.00 Lakh, availed by Mr. Mahesh K Singh &
Mrs.Priyanka M Singh, availed at our Vasai branch on 10.1.2017.

AL your request, the Bank hias granted throwgh its Vazai brarich from time totime, various
credil faciiizs to the Barrowen’s as per the parbculars mentionsd in Schedule - A, You the
borrower have availed the credit facilities with an undertaking to repay the said cradit
facilities and executed the necessany Loan documents i favous of the Bank and created
miortgage by way of deposit of titke deeds in respect af the property more fully described in
achedule-B8 as collateral secueily. The Eability in the above loan accounts were duly
acknowledged by vou by executing balance confirmalion letters and revival lefters and
also other security cotuments from time io tme. Further the foan account was
personally guaranteed by Mr. Mahesh K Singh & Mrs.Privanka M Singh Consequent

| imi i fa e by tha & Mir. [ i i i i i i
S Pay & Pay Age limitas| Number of Vacancies (Inlcuding backlog, if any) L the ﬂf’--d”'“i?*f‘-g-‘-tﬁ‘f?_mp E'ji"féﬂ“‘ﬂ? NI *ﬂahlf:hﬁfmih*‘lﬂﬂfs F"_n:faﬂki M S;ngh with Companies (Management and Administration) Rules, 2014
N(; Name of the Post Level on 1 reFlfﬁ"?*E”[” F'fflf P AE ; t:“_hg“?f“‘ : '31[3'3["; EDZ 3'3"3” M"E'Eﬁ"‘-ﬂ_ -aih i and Regulation 44 of the Securities and Exchange Board of
. Vv classified 25 Non Perorming Assets (NPA) as on 10 as per the directions | ; Lati Faski it :
29.05.2023 UR EWS SC ST | OBC (NCL) Total fuidelings of Reserve Bank of India relating to asse! classfications issued from time Lo E:églgt%;igngﬂ?g lii&;Lg’;n?;adnf;:cﬂﬁz:;:; ien?ﬂl'jtgeﬁrlir:ifg}
1. ' Deputv Manager (HR 20 04 08 03 13 48 tme. Despile repeated requeesiz vou, the Bomowers | morgagors - have: failed and = y )
puty g (HR) neglected fo repay the said dees/outsianding liabties. You, the Borowers! Mortgagors Facility to .the' Members of the G‘]m.pany' The Gﬂmpany_r}as
2. |Deputy Manager (F&A) Rs. 56.100/- P 11 02 03 = 06 10 32 are hereby called upon by this Notice under Section 13(2) to discharge the liabilifles in full entered ll"l'fli:' an arraggemint fmth Mational Securilies
1 - €ars | 1 to the Bank and to repay a sumof Rs. 8,50,125.16 (Rupees Eight Lakh Fifty Thousand Depository Limited ("NSDL") for facilitating remote a-voting
Pay Level 10 ; . e ; Sy ) : . ;
3.  Deputy Manager (C&MM) y 17 03 07 03 12 42 One Hundred Twenty Five and Sixteen Paise) as on 10.04.2023 to the Bank within £0 services. The login credenlials for casting the votes through
4. |Deputy Manager (Legal) 01 00 00 01 00 02 days from date of this notice. You are also Eable o pay future interest at 8.90 % + 2.00% remote e-voting have been sent to the shareholders along
(Panal Intargst) on the aforesaid amount together with incadental expanses, costs, chamges with the Motice of Postal Ballot. The detailed procedure for
, Yy Rs. 35,400/- gt to the Bank within 60 days from date of this notice. Bank will exercise afl or any of the - : 2 : i
5. | Junior Hindi Translator Pa BLS evelg 18-28 Years | 01 01 00 01 01 04 rights detailed un'der Euh-SEﬁiun ; djnchE etion 53 undder other sppiicabie prvisions casting 5:-! voles lhmugh remote e-voting has heeln provided in
! ! y ! of ther Act it you fad to rapay the Bank the afaresaid armount with future miterest and all costs the h'_l‘:'t":e' The details will also be made available on the
Out of the above, vacancies Reserved for PwBDs : and expenses thereon. You, the Bomowers and Morigagors are restrained from website of the Company.
— _ | _ lfar-t:_‘.erri!'llg by way of sale, lease or otherwise, any of the above said assels more The remote e-voting period shall commence on Tuesday,
Group Category of disability| Current vacancies | *Backlog vacancies Total ;‘:E;;tiegl;g?gtfn;;: *.:IS- :*.E ;z;;d;;a gf;iu;::srf:rpf: I;ii:far;lrnar 3; h:;f U;’:js-::;a”a;;;; May 9, 2023 at 8.00 am. and end on Thursday, June 8, 2033
! ; ¥ ; : rwithout writhen consant of : ; :
2 1 03 bl it allet the righis of the Eanh anvl- sy .E-uch lrgnﬁl’%r shall be void. The at 5:00 p.m._MembErs may cast their *mig electronically during
1 1 02 Borrowers/Morlgagers attention is hereby invited fo the provisions of sub-section & of the aforesaid period. The remote e-voling module shall be
Group A Section 13 of the Act, in respect of time available to redeem the assets. Section 13(8) of the disabled at 5.00 p.m. on Thursday, June 8, 2023 and remote
(Dy. Manager) 1 0 01 SARFAES!E Act Where the amount of duss of the secured creditor tegether with alt costs, e-voting shall not be allowed beyond that same.
charges and expensas incurted by him 15 tendeted to the Secured creditor at any time Th : : ;
: N : . : A ; e Board of Directors have appointed Mr. Omkar Dindorkar,
for fice for uction or inviking { £ : : .
(d) & (e) 1 | 0 01 before the date of publication of notice for public auction or inviting quotaticns or tende: Desighated Partner of MMJB & Associales LLP, Practicing

from public-or private treaty for transfer by way of lease, assignment or sale of the secured
assels- ) he secuned assets shall not be transferred by way of lease assignment or sale by
the secured craditor and &) In case, any step has been taken by the secUred credstor for
fransier by way of lease or gssignmend or sale of the assels belore lendenng of S0ch

SLHEDULE - A

Muunlﬂutsl.andingi Date of Execution of Loan
as on 10,04.2023 | Decumentsilast Renawal

B.50,125.16 TOAT204T

aL. Mature of Facility with
bla Account Mumber

1. |Mr. Mahesh K Singh &
s Privanka & Singh
Az Mo 4427 O0RE01 BODSE TLIHL)

SCHEDULE - B

Details of Security

Un equitable mortgage of residential Flat Mo. 401
an Fourh Fioor of the building known as Avadh
Apariment. A Wing, constructed 1o the extent of
348 sq.ft situated on land bearing survey Mo 127,
Hissa Mo, siuated al Mew Vidya Vikasani
School, Gokhiware Vasal East. Distrct Palghar,
Maharashira- 401208 standing m the name of
Mr.Mahesh K Singh & Mrs. Privanka M Singh.

Limit details
Mr. Mahesh K Singh &
Mrs. Privanika M Singh
Az No. 4427009501 00066 TL{HL)

NE 2

Sdl-

Authorised Officer

Tamilnad Mercantile Bank Ltd.,
[For Vazai Branch)

the Postal Ballot Motice fo the Members whose names appear
on the Register of Members/List of Beneficial Owners as
received from the National Securities Depository Limited
(NSDL) and Central Depository Services (India) Limited (CDSL)
at their registered email ids. Members whose names appeared
on the Register of Members/List of Beneficial Owners as on

voling rights, should treat this Notice for Infarmation purposes
only. In accordance with the above mentioned Circulars, Postal
Ballot forms and Business Reply Envelopes have not been
zent to the Members. The communication of the assent or
dissent of the Members would take place through the remote
e-voling system only.

Members holding shares in dematerialised mode are requested
to register/update their email addresses with the relevant
Depository Participants. Members holding shares in physical
mode are requested to update their email addresses with the
Company's Registrar and Share Transfer Agent (RTA), KFin
Technologies Limited at einward.ris @ kfintech.com with a copy
to investors @crisil. com sending a scanned copy of the signed
request letter mentioning their Folio No., name, scanned copy
of the share certificate (front and back), PAN [self-attested
scanned copy of PAN card), AADHAR (self-attested scanned
copy of Aadhar card) for registering email address.

In compliance with provisions of Section 110 of the Act read

Company Secretaries, as the Scrutinizer for conducting. the
Postal Ballot process in-a fair and transparent manner.
The results of the Postal Ballot will be announced by Friday,

In case of any queries, you may refer the Fraquently Asked
Questions {FAQs) for Shareholders and e-voting user manual
for- Shareholders available at the download section
of www.evoling.nsdl.com or call on : 022 - 4886 7000 and
022 - 2499 7000 or send & request to Ms. Pallavi Mhatre,
Sr. Manager or Mr. Sanjeev Yadav, Assistant Manager, NSDL
at evoting@nsdl.co.in or SanjeevY @nsdl.co.in. Members
facing any technical issue in login on CDSL's Easi [ Easiest
portal can contact CDSL helpdesk by sending a request at
helpdesk evoting@cdslindia.com or contact at toll free no.
1800 22 55 33. For further assistance, the members can contact
G. Govardhana Rao, Manager, KFin Technologies Limited at
ginward ris @ kfintech.com. The Members may also contact
the Company’'s secretanal department by sending an email to
investors @crisil.com should you have any unresclved gueries.

For CRISIL Limited

Minal Bhosale
Company Secretary
ACS 12999

Mumbai, May 6, 2023
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THE VICTORIA MILLS LIMITED
Fegd. it Wetoria Honse, Pandorsng Budhler
ey Lme vam Muri 430013

Porsuant o Requistioe 29 and afar appllzatie
FAeguiations o he SEBI (Listing Oblipations eed)
Dhscinsure Aequirements| Reguizion:
rharm o thetta mesting of the Bars ol Direcios ofthe
Company is schiedalad v be seld on Friday, May 25,
a0, b"ﬂxwmaamml'{ﬂw.ﬁnwFﬂamu
resufsf encia Year ended Narch 31, 2023 and
Recomma msnndlhttm Ty
FOR The Victorie Mills Limited
S

Hussals Shabbir Sidhpurwala
A Compsny Secretary
Date | May 05, 28
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Stela, Vasai West,
Rou |\I Mahaorushira- 411

o s e
NISHAKANT MISHRA, 2. VIKAS
MISHAKANT MISHRA |hm; ane
fully sduly and both

they owire his g

that hix all sons amd (I.ulgl
taw harass my cliem in
manser and always indidlge i illegal

and calfing chaetic clements in the
hoase, e o which the swearer
has W face severe humiliation and

My client ks old person amd be ks )
person, due io these seis of his sons
und  clnughiers-in-law,
evicts him from sl his movable
wed imtnovable propety ol for
any legal acr done by his sons and
duvghiersin-low  himsell will  be
respomsible, Sl
SHESHMANI 5 YADAV

ADVOCATE HIGH COURT

O Ind Floor, Lawvers Chamber,
Bhuskar Bldg, M. M. Bandra Court,
Ak Marg, Bandrs, Muombai- 400051
Mob NO.9819589208
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oar dromer R i YURANUS INFRASTRUCTURE LIMITED| | [ __
A IR T S, T S - L74110641994PL0021352 o | s s e
I F AR (S T SR, A A A Registered Office: 201, 2nd Flunr. Maulk Arcade, Above Karavatl, Pagarkha Bazar, Mansi Cross Road Lol =
a2 s, Far e afi s Vasirapur, Ahmedabad, Gujarat, India - 380015, \ | o e v
T A, T AT R e e e, Contact No.: 079-40082620 (21, » Email: info@yuranusinfra.com; « Website: www.yuranusinfra.com; Lol fifvg el St e e
ﬁﬁﬁ' tnm“ qrf e g e w of the ittee of Directors (IDC) porsuant to Regulation 26(7) of the Siﬂl =
mw“m m . ﬁ'?lﬂ of Shares and 2011, &s amended {"SEBI (SAST) B B e e
# In reiation 1o the B made by Mr. Nitinbha Govindbhal Acguirer No. 1), Mrs. Gitaben Nitinbl alel i 5
T e g Open ot M Gouinbhal Patel No. 1), Mrs. Gitaben Nitinbhai P i rr,r'aw‘m'nﬂ; Balmukh ibegd
T B e e s, A i e S (Rcquirer No. 2). Mr. Kushal Nitinbhai Patel (Acquirer No. 3) and Mrs. Pooja Kushal Patel (Acquirer No. 4) for ok e aaat e gt | e s
@meﬁﬁﬁr TETA SR acquisition of uptn 9,10,000 (Nine Lakh Ten Thousand) Equity Shares of Bs. 10/- each, fo the public shareholders STe—
Limif g Rl Vﬁﬂ? TN
G W 2N, S T SR we e o el Farum Enlonany: gt (L): | srimrston e e !
fergm sy feren ) s, iR e SR WGy ; Ea"e TS 5 ":“ LT e o | e s e s i
w T, mmwgﬁﬁ TR T ame o arges Lompany { S Al A wd s Aogdn gl =
= efalls of the Offer pertaining o pen Otfar for the acquisiion of upto 9.10,000 (Nine an e L]
éﬂwﬁﬁl)ﬁw}m [ iy mma 3 | Defalls of the Off i Open Offer for e isfion of 9.10.000 {Nine Lakn T: s
W ftal ks Target Company Thousand) Equity Shares of As. 10/~ each; being constituting 43, | v A s s st | B
26.00% of the Equity Share Capital ot the Yuranuis infi v3, | At et fim st | balmukhibetgmail com
Limsed {“¥IL") by the Acquirers pursuant ta and in compll = FpP——
wilh A 344 atthe SEBI [SAST) Reg o Fai
. — . 4 [Mamais) of the Acquirers Acquirer No. 1: Mr. Nitinihal Govindbhai Patel e fifien urwsite Pefisa
aﬁ@“ﬁf; i ’m“‘“ mﬁ” ? e ::ﬁ ?Efﬁﬁh w:ﬁ%w o Acquirer Ho. 2 Nrs. Gitaben Hiinbhai Patel TR i s
=ru ot yivtal 'ﬂrﬁ?ﬂn LR Wm?:nmﬁm wmE At o, & Nrs PoosRues i Fatl mm.:nﬂ_:;_e..?m R
5 |Namsis| of the PAC il
4 e,
S s a e TSR AT e AT e & [Nams of the Manager to the affer Beefne Capital Advisors Private Limited
e yﬁmr TeaeEay, =19 =1 AT HaeaT = e e 7 [Members of the Committes of 1) Mr. Atuf Jayantilal Shah (Chafrman) and
e m TR T AAT. R W w- 31 Direciors 2) Mr. Rajendrakumar Shantital Gandhs (Member) € e+ et s
s T i S T IDG Member's reiationship with he o Al Nembars of the IDG & Independent Directors of he ! T
< = ﬁq Riitohiaudid sftm t] Eﬂ?;zéw HE A TG (Director, Equity shares ownad, Targel Company. Ty S wie e e
mmm? "!W‘ ik # ?_'“ m i il any other contract ( ralationship), If any ® Nona of the IDC Mambers hold any Equity Sharas of the vt s s dE s
1 2 #F A1 FEa Trmrmh‘m AT AT FEAIE A Target Company. it Frm
w1 T} s A sl aEe e, ® Hone of the IDG Mambers: holds any other contract or + [T s b g sha udie weske fofies
- m E'Wj R refationship with the Target Company other than their 5, | wiiss sk e v e IarLIE
gz &= i-_“ = ‘Fl?!_'k ;ﬁ.&.,.[‘ .m a‘r-m wrsfim grargd %-. position Director of the Target Company. 3 st T s 2 I e
A sl e meR, e e, w96l woo oy, 9 [Trading In the Equity Shares/other Tone of the IDC Members have traded in the Eguiy Shares of S s v =
2. 87, 2093 securities of the TC by IDC Mambers Tasget Company during 12 moaths prior to the date of the v ;"‘L’: :.’;"'L'::F,w:‘:rﬂm | UTaamaMIE0LAPTCIS05
e - Public Announcement of the Ofer e o p— PG
whE 10{IDC Members relatignship with the Acquirers | None of the IDC Mambers have any relationshig with the 4 Y R ¢ 0 ;
(T wt-arfe, wv=Ee W ., 9 e 72 aen, (Director, Equity Shares owned, any othee Aequirers v | e s F
v, T oo ol sontract / it any. =
ikl ) 11 [Trading n the Equlty Shares / ofher securites | Not Applicable | s RS T
of the Acquirers by 10C Membars = :
T e . T Frim wndm s
12| Recommendation on the Dgen offer, as to IDC Members believes that the Open Offer is fair and & [T e Tl wpii-eat -
PUBLIC NOTICE whether the offer is fair and -
NOTICE IS HEREBY GIVEN that cur Client have entered Into negatiation 13 | Summary of reasons for I0C rac acceptance of the Opan offer made by the il i e e
with Mr. Rajpal Singh and 2) Shri Prabhat M Gothi, both having address at Aceuirer a5 the UFfe_:r price of Rs. B/- per fully pald-up equity ,,"1,'”;{_‘;".1'?_.'4' b
Shop No. 3, Tulsi Gagan, Sectar 21, Kharghar, Navi Mumbi 400210 who sna;ehus[r):r and reasonable na;ea o megolluwlng 1easans
are now the Licensees in respect of Plot No, 34, admeasuring 1800 sq 1 ml?:e &Egr:::ﬁp:;ﬂm:%uuﬁam e congldering book o | sheite s s as sl |
meters, al Sector 56, at Dronagir Node, Tal. Panvel, Dist. Raigad as per 2. The offer price of Rs, & Iul.l S e BELEEE R #
CIDCO Fila No. 535{"Plol’} aliotted by CIDCO Lid originally o LTSk e B L e IEHIL SN ST
i I Al A spafiar sl &
GopinathBudhafl Patl (Original Licensee), which was bansferred 1o MW, e PR 9 08 e Oy AN e =
Ashapura Land Private Limited (New Licensess) and thareatter in favaur of 3. The OFfer Price of ¥ 6 / per Fully paid up equity Sharss w ;:.i:—ﬂ!:}?,:’:—lf:‘.::.ﬁ' iy | Lm
Licensees. offered by the acquirer is more than the volume-weighted : -
average market price for a petiod of 60 trading days tebnle s i e
Any person having j inrespect of the said hallfie immediately praceding the date of P4 on BSE myvsbosih ) :
their objections in mmg wnhm Twenty-One {21) daysof publication of this Based on the above, the (DG Members 20 of the opinioe that the AR =) Aufid frigps povienhome;
Motice wi ilh e insupportof claim Ofter Price to the Public Shargholders of the Target Company Is | ) e s i ;| nlwd\
- In compéiance with the requirements of the Regulatians and - La =
hence s talr and reasonable. The sharetolders of the TC ane “"";’“‘ ‘”"f“""ﬂi
1f na claimis in wrnmg are recetvad by the undersigned within the stipulated advised to independently evaluate the Offr and take informed ,'.. .o Fads |
asotherwiss the sale and [ or assig and | desision whethar or riofto offer their shares i the Opan Offer,
| or ranster in respect of the above refesed plot shall be completed, without 14| Details of Adwvisors, i any. Nong
any reference or regard to such claim which shall be deemad to have been 15 ,7,,-,\. mhermaﬂgp‘sjm hehlnhighheu Nlm
i To I} oir k:mwlsdr-e and helu:r aieer making pmur-r enquiry, the mfarmation contained in o accompanying this v
Date - 061052023 J5 LEGAL statermont s, in all matarial respect, true and corneot and nol miskading, whether by omissian of any infermalion or R
Advocates oierwise, and includes all the Information required to be disciosed by the Targst Compary urder the SEBI (SAST)
Chambers: 1603, 16" fioor, Faimount, Plot Nos. -iann‘ﬁ. Regulalions For YURANUS INFRASTRUCTURE LIMITED
Off. Palrn Beach Road, Sector 17, Sd/- Sd/-
Sanpada N_av_l Mumbai 400705 Place: Ahmedatiad Me. Atul Jayantiial Shah Mr. Rajendrakumar Shantilal Gandhi 1, o6.ou, 5033
£ ksf@islegald com Date: May 05, 2023 {IDC - Chalrman) {IDE - Member) T




